[Mr. Speaker]
saying that within the precincts no
satyagraha or anything like that
should take place because serious
work of the Parliament would be in-
terrupted and it would not serve any
purpose. Anyhow I will look into all
that. I am not disposing of this im-
mediately. I shall send for all con-
nected papers. I am sure hon. Mem-
bers would like to protect the pre-
cincts of this House and avoid any
disturbance so far as our work is con-
cerned. How far this contravenes that
is the only thing.

Shri N. C. Chatterjee (Hooghly): It
goes outside bounds; that is our com-
plaint. They are extending the
prerogative much too farther,

Mr. Speaker: I shall look into the
entire proceedings till now and see
how far this can be limited. If neces-
sary, I shall send for my friends
before I come to any conclusion re-
garding this.

Shri Kamath (Hoshangabad): I sub-
mit, Sir no such order should be
issued by local author‘ties without
consulting you.

Mr. Speaker: 1 am extremely glad
that the hon. Member wants to make
me the executive head of the State.

Shri Kamath: Within the limits of
Parliament, I said.

Mr. Speaker: “Within the limits” of
course. Within the limits let me see.
I shall look into it.

Dr. Lanka Sundaram (Visakha-
patnam): And the approaches tc the
House.

Shri S. S. More (Sholapur): May I
ask one thing? As far as the pre-
cincts are concerned they are under
your control. Have the police autho-
ritiss any power to issue a proclama-
tion under Section 1447 It contradicts
your authority.

Mr. Speaker: So far as the precincts
are concerned, I shall take all possible
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steps to see that I exercise jurisdic-
tion and not others. Anyhow all sides
of the House will be interested to see
that peace and order is maintained.

Shri 8. S. More: May I seek one in-
formation? When the police authori-
ties issued these orders pertaining to
your province, . did they have any
prior consultation with you?

Mr. Speaker: I am not able to say
that off-hand. I shall look into that
matter also.

Now we will go to the next busi-
ness.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDIAN
AIRCRAFT AcT

The Minister of Communications
(Shri Jagjivan Ram): Sir, I beg to lay
on the Table a copy of the Notifica-
tion No. AR/1937(17), dated the Tth
April, 1956 together with an Explana-
tory Note, under sub-section (3) of
section 5 of the Indian Aircraft Act,
1934. [Placed in Library. See No.
S5-230/56]

ReporT oOF TArRIFF COMMISSION ON
GRANT OF PROTECTION TO CALcrum
CareIDE INDUSTRY, ETC.

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing papers under sub-section (2)
of section 16 oi the Tariff Commission
Act, 1951, namely:

(1) Report of the Tariff Commis-
sion on the grant of protec-
tion and/or assistance to the
Calcium Carbide Industry,
1956.

(2) Ministry of Commerce and
Industry Resolution No. 37(1)-
TB/56, dated the 30th June,

~1956.

()} ent under proviso to
section 16(2) of the Tariff
Co! on Act, 1951, ex-

plaining the reasons why a





